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OPEN OFFER FOR ACQUISITION OF UPTO 63,37,864 (SIXTY THREE LAKH THIRTY SEVEN THOUSAND EIGHT HUNDRED SIXTY FOUR) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF © 10/- EACH ("EQUITY SHARES"), REPRESENTING 26.00% (TWENTY-SIX PERCENT) OF
THE EXPANDED EQUITY AND VOTING SHARE CAPITAL OF JOLLY PLASTIC INDUSTRIES LIMITED ("JPIL" OR "TARGET COMPANY" OR "TC") FROM THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY AT AN OFFER PRICE OF t 10/- PER EQUITY SHARE OF THE TARGET
COMPANY AGGREGATING TO 7 6,33,78,640 /- (RUPEES SIX CRORE THIRTY THREE LAKH SEVENTY EIGHT THOUSAND SIX HUNDRED FOURTY ONLY) BY BHAUM DIGITAL VENTURES PRIVATE LIMITED (HEREINAFTER REFERED TO AS "ACQUIRER") PURSUANT TO AND IN
COMPLIANCE WITH REGULATION 3{1) & 4 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS 2011, AS AMENDED FROM TIME TO TIME ("SEBI (SAST) REGULATIONS").
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This Detalled Public Statement ("DPS") Is being issued by Sumedha Fiscal Services Limited ("Manager
to the Offer™), for and on behalf of the Acquirer to the Public Shareholders of the Target Company,
pursuant to and in compliance with Regulations 3{1) and Regulation 4 read with 13{4), 14(3) and 15{2),
and other applicable regulation of the SEBI (SAST) Regulations, 2011 pursuant to the Public Announcemant
("PA"] dated January 21, 2026 submitted with the Securities and Exchange Board of India ("SEBI™), BSE
Limited ("BSE"} and the Target Company at its registered office in termis of Regulations 3(1) and 4 read
with Regulation 14(1} & 14({2) of the SEBI (SAST) Regulations, 2011.

For the Purpose of the DPS, the following terms have the meanings assigned to them below.
Definitions;

"Equity Shares” means the fully paid-up equity shares of the Target Company of face value of 10/
{Rupees Ten Only) each

"Existing Voting Share Capital™ maans paid up share capilal of the Target Company prior 16 propased
preferential issue ie., T 8,67.684.000 - (Rupees Six Crore Sixly-Seven Lakh Sixty-Four Thousand) divided
into B8, 76,400 {Sixty-Six Lakh Seventy-Sic Thousand Four Hundred) fully paid-up Equity Ehares of face
value T 10/~ (Rupees Ten only) each.

"Emerging Voling Share Capital™ means § 24 37,64 000 (Rupees Twenly Four Crores Thirty Seven Lakhs
Sixly Four Thousand) equity share capltal of the Targel Company divided into 243,76 30 equlty shares
of face value of T10/ gach pursuant o the allotmant of 1,77,00,000 equity shares of T100- each 1o Bhaum
Dhigital verluras Private Limiled purseant 10 the Share Purchasa Agreameant {as delined balow)
"Expanded Voting Share Capital™ shall mean the total voting equity share capital of the Target Company
an a fudly diluted basis expected as the 10th (Tenth) working day from the closure af the tendering period
for the Offer, ie. 243 76 400 Eguity Shares as on dats

"Proposed Prefarential Issue”™ means the proposed preferential aliotment of 1,77, 00,000 equity shares
o the Acguirer as approvad by the Board of Directors of ihe Target Company al their Board meating held
an January 21, 2026 subject to tha approval of the membears of the Company and olher regulatony approvals.
"Selling Company " means 3ahaj Retail Limited [("ZREL"} a whally owned subsidiary of the Acquirer

"Public Shareholders” means all the equity shareh olders of the Targoel Company who ane eligible to
lender thair Equity Shares in the Ofer, excluding (i) the Promaolers and members of the Promoler Group
al the Targal Companyy; (1) tha Acguirer, Person Acling In Coendcart and any Persons Daemed 1o ba Acting
i Concert with the foregaing. and (6] the partias to the Shara Purchiase sgreament {as defined below) and
any parsons deemed (o be actng in concer with the partias to the Share Purchase Agreement, pursuant
o and m compliancs with the SEBI (SAST) Regulations, 2011;

"Promoter{s) of the Target Company™ shall mean "Harshaben Arvdndsumar Patel, Dharmesh Arandbhal
Patel and Arvinkumar M Patel®, who are not parties (o the Share Purchase Agreement.

"SEBI" means the Securities and Exchargs Board af India;

"Share Purchase Agreement” means the share purchase agreement dated January 21, 2026 executad,
nier-alia, amongst Mis. Bhaum Digital Ventures Private Limited (hereinafter refermed to as “Acquirer”) and
M's. Joily Plastic Industries Limited (hereinafter refesred 1o as "Target Company™) for acquisition of all of
the equity shares of M's. Saha) Betall Limited {"SREL") from the Acquirer by’ the Target Company, which
constitutes 100% (Hundred percent) of the equily and voling share of SEL at a price of ¥ 354 (Three Hundred
and Fifty Four) per equily share and for an aggregate consideration of £ 17 70,000,000 (Rupess Seventean
Crores and Seventy Lakhs). Pursuant 1o this Share Purchase Agreement the Target Company wilk issua
1,077,00,000 aguity sharas al a price af T 100- per equity shares for an aggragate consdesation of T17,70,00,000
1Rupees Seventasn Crores and Savenly Lakhs) to the Acgusrer as discharge of consideralion towards the
acguisition of shares of SRL

"Total Voting Share Capital™ means the fotal voting equity share capital of the Target Company on a fully
diluted basis as of the 10th (tenth) working day from the chosure of the Tendering Period of the Open Offer,
“Tendering Period™ means tha perod of 10 {ten ) Working Days duning which the Public Sharehotders may
{ender their Equity Sharas in acceplanca of tha Offer, which shall be disclosad in tha Latter of Offer,

"Working Day™ has the same meaning as ascribed ot in the SEBI {(3AST) Regulations; 2011, as amendead

ACQUIRER, TARGET COMPANY AND OFFER

Information about Acqguirer: W's. Bhaum Digital Ventures Private Limited.

The Acquirer, Mis. Bhaum Digital Ventures Privale Limited iz a Private Limited Company beanng Corporate
Identification Number (CIN) ‘'US1S09WEB2011PTC 165629, The Acquirer was originally incorporated as
under Bhaum Talecom Venlures Privale Limited undar the provision of Companies Act 1856 on 21s1
Movember, 2011, by tha Registrar of Companies, Kolkata West Bengal. Subsequently, the namsa of the
Acquirer was changed to M's. Bhaum Digital Ventures Private Limiied and a new Certificate of Incorporation
was issued by the Regisirar of Companies Kolkata West Bengal an Sth Februany, 2021

The registered office of the AcgUirer s located at 3, Middle Road, Hastings, Kolkata, West Bengal, India -
FOO0Z2. The contact detalls of the Acquirer |5 Mobde Mo 431 3831791 793; E-mad; bhaum.bivpli@gmall, com,
As par the Memorandum of Associabion of the Acquirer, one of the main obiact is to cammy on the business
af providing or to enter info contracts, sub-confracts and arrangemenis with companies for providing of
infrastructure facilities and digital fransmisaion and all kinds of tfelecommunications and to provide backend
support to the network and offer all kinds. of e-services of both govermment and non-govemment and to
engage as an Integrated service defivery channet for all kinds of products and services for delivery to the
rural community across India and to carry on and undertake the business of execution in e-governance
projects across India and providing a platform, lechnology andior other mechanismi senvices Including
through any fulure & known or unknown lechnology

Tha Authorized share capital of the Acquirer is € 1,00.00,000/- (Rupass One Crore Only ) comprising
10,00,000 (Tan Lakh) equity shares having face value of T 10/ (Rupeas Ten COnly) each, As on date of the
DFE, the issued subscribed and paid-up share capital of the Acquirer.is T 23,22 500/- (Rupees Tweniy-
Three Lakh Twenty-Two Thousand Five Hundred COnly} comprising of 2,32, 250 (Two Lakh Thirty-Two
Thousand Two Hundred Fifty) equity shares having face value of ¥ 10/- [Rupees Ten Onlv) each

Ag on data of the DFS, the sharehalders of tha Acguirer i5 a5 under .

Serial No Particulars Number of eguity shares | % of share capital

1. Pranshu Trustee Private Limited -
as a Trustes of Snhan Foundation
Fusiencharts Technologies LLP

Infosolt Giobal Private Limited
Kishar Bumar Madhani

2,30,000 99.03%
; 0.13%
0.39%,
0, 30%

2

]
4
5. | Srishti Nadhani
3. isha Nadhani L0 %

Total 100%

The Acquirer has issued warrants fo Mfs, Varda Commercial-Vincom Private Limiled amounfing fo ¥

T.6560.00.000/- (Rupees Sevan Crores Fifty Lakhs Only) at Tace value of ¥ 10/- each, with an option period
ol 120 months fram the date of aliolment.

The Datails of Board of Directors of the Scquirer as on date of ihis DPS 15 as follows

0.09%

Date of
| Appointment
15t Movembear, 2021

Name, Designation Qualification Experience
 G&DINNe® = | . i

MName: Sandip Kumar Agarwala | Chartered Accountant,
Designation: Director Membear af Tha Institute
DIN: 03050657 af Gharterad Accounlants

of Tnidia (ICAL,
Bachalor of Commernca

Having an expensence
of 25 years in the fialkd
of Flnance, Accounts
and Legal

Having. an axpenenca
of 7 years in the field of
Accounts and Financa

Mame: Adarsh Banka 15f Mowembar, 2021
Designation: Director

DHN: 052453

(SOWCe WWW.miea. gov.in)
Morae; None of the directors of the Acguirer are directors of he Targer Company o hold any Equily Shares
of the Targel Company as of the date of fks DRSS

Tha Consclidated key Financial Information of Bhaum Digital Wentures Private Limited based on the
consofidated audited financial statement for the financial vear ended March 31, 2025, 2024 and 2023 and
slub period ended 30th September 2025 i5 as follows:

(Amount ¥ [n Lakhs excent EFPS]

March 31, March 31,
2024 2023

March 31,
2025

Particulars For the period ended

September 30, 2025

Total Revenue 363645 881772 808054 | 958441
(266.50)

ProfitLoss after Tax [465.99) (182.15) (760.02)
(115.87)

Eaming Per Share (EPS) (200054 {78.98) (F30.44)
Metwarth [Sharehotders Fund 428.01 Ba4.00 555.95 B2 44

(source; Carfificate izsvad by Mr, Kala Singhi FCA Charfered Accourdfan! bearing Membership No. 86489
dated Janwany 16, 2026.)

Az on the date of this DF'S, Acquirer does nof held any equity shares in the farget company and has nol
acquired any equity shares inthe target company during the 12 (Twekve) months period prior to the date
af Public Announcement. e 218l January 2026 and the date of this DPS. However on 2150 January, 2026
the Board of Directors of tha Targat Company has approved issuancs of 1,77,00.000 {Cne Crora Savanty
Seven Lakh | Equity Shares of Face Value of ¥ 10/- each, representing 72,61 % of the Emerging Vaoling
share Capital of the Target Company, to the Acquirer on preferential basis in acoordance with the provisions
af the Chapter v of the SEBI {ICDR) Regulations, 2018, applcable provizsions of the Companies Act, 2013
and othar laws and subjact o the approval of sharehaldars of the Targel Company and other requisite
stetutony and requlatory approvals (as relevant).

Acruirer has not been prohibited by the SEBI from dealing m-securibies In terms of directions issued by
SEB| under section 118 of the Securilies and Exchange Board of India Act 1982 a5 amandad (the "SEBI
Act'} or any other regulation made under the SEB| Act

Acguirer b5 nol categonzed as a willful defautlar by any bank or linanclal Institilon or consartum tharso!
in accordance with the guidelines an willful defaullers issued by the Resarve Bank of India ("REI'} in ferm
of Requlation 2(1){ze) of the SEBI [SAST) Regulations,

Acgurer confirmed thay do not belong 19 any Group

The Acqguirer including ifs directors and key employees does not hold any equity shares of the Target
Company and has ol acquired any equity share from the date of the Public Announcament till the date of
this DPS.

The Pravision of Chapter ¥V of the SEBI (SAST) Reqgulation 201 1are not applicable an the Acguirer as it
does not hold any shares in the Target Company.

Diua to oparation of Regulation 2{1}{q) of tha SEB| (SAST) Regulations 2011 there could ba persons who
could be deemed to be acling in concerl with the Acquirer, However, such person ara nol persons acting
in concert for the purpose of this open offer

DETAILS OF TARGET COMPANY - JOLLY PLASTIC INDUSTRIES LIMITED

Tha Target Company was incorporated as "Jolly Plastic Indusiries Prvate Limited” under the provisions of
the Companies Act, 1956 on 28th December, 1981, Subsequently, it was converted intg-a public lmited
campany under the name of “Jolly Plastc Industries Limited" and a fresh Carlificate of Incorporation dated
Ith Octeber, 1585 was msuad by the Hegistrar of Companies, Ahmadabad, Gujarat.

The Corporate Identification Mumber is LTOT00GJ198IPLCIO4032, The Registered Office of the
Targel Company is siluated at 426, 4th Floor, Patel Avenue, Mear Gurudwara, SG Road, Bodakdav,
Ahmedabad - 380054, The Corporate Offica 18 siluated at 5-524, F/F, School Block Vikas Marg,
shakarpur, Delhi - 110092, India, Tel: +011-35000735, Email: jollyplasindiid@gmail.com; Website:
wvwy Jollyplasticindustriesitd.in

The equity sharas bear ISIM INEZESMOT016", Scrip 1D JOLYPLS' and Scrip code is 507988, The Target
Company has already established connectivity with both the deposifaries ie. NSDL & COEL

The entire issued, subscribad, paid up and voting aquity capital of the Targel Company is currently listed
an BSE Limitad anly,

The Targel Company was engaged in rading buginess with'a wide range of producis and services which
ara deslribubed nalanakly

The Authorised Share Capital of Jodly Plastic Industries Limited =¥ 12 00 00 000/ (Rupees Twelve Crores
Only} compriging of 1,00,00,000 [{One Crore) Equity Shares having face value of $10/- (Rupees Ten Only)
aach and 20,000,000 {Twenly Lakh) Preference Sharas having face vaiue of T100-aach The prasent issued,
subscribed and paid-up equity share capdal of the Target Company is ¥ 667,64, 000/- {Rupees Six Croves
Sixty Seven Lakh and Sixty-Four Thousand Only) comprising of 66,765,400 {Sixty-Six Lakhs Seventy -Six
Thousand Four Hundred ) Equity Share of face value of ¥ 104 each
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The exisling Authorised Share Capital of the Targetl Company will increase to ¥ 27,00,00,000/- (Rupees
Twenty-Seven Croras) divided info 2.50.00 000 {Two Crore Fifty Lakhs) eguity shares of face value T100-
each aggregating to T 25,00,00 000/- (Rupees Tweniy-Five Crores Only} and 20,000,000 [Twenty Lakhs)
preferance shares of $10/- each aggregating 1o ¥ 2,00,00,000:- (Rupees Two Crores Only) by addition of
Exquity Share Capital of 315,00,00,000- (Rupees Fifleen Crores Only) divided into 1,50,00,000 (One Crore
Fifty Lakhs) equity shares of face values of ¥ 10/- each to the existing share capilal in arder io accommodals
the issuance of equity shares under preferential altoiment purswant to the Share Purchase Agreement
Tha Equily Shares ol the Targed Company ang nol requeanly raded an BSE within the meaning of Beguation
201)() of the SEBI (SAST) Regulations.
&z on the date of this DPS, there are nd partly pasd-up shares and nooulstanding instruments in the nature
ol warranbsfully convartible dabenturas'padly convarliblbe dabanlures ate. which are convarible nlo equiby
at any kater date in tha Targel Company
The key financial information of the Target Company on Standalone basls for thelast three Financial Years
ending 315t March 2025, 2024, 2023 and stub persod ending 30th Seplembar, 2025 ans as follows.
(Ao T in Lakhs excanl EFS)

Particulars For the period ended March 31, March 31, March 31,
September 30, 2025 2025 2024 2023

Tolal Revenue &.59 17.02 17 68 19,50

Profit After Tax (PAT) including

Other Comprahensive Income 362 1.76 0.r3 1.29

Eamings Per Share (T ) 0.054 0.0265 0.090% 00019

Metwarth / Sharehofder's Fund 581 06 687 44 685,67 GHd 05

{Souwrece: Carlificals issued by CA And Gupla, Charered Accountant, Parner al GAME & Associafes LLP
{(Firrn Ragistration Number: ONS00004 and bearing Mermbarship No. 088218) daled January 22, 2026)

&5 on date of PA and OPSE the composition of Board of Direcltors of the Targel Company is as follows;

8 No.! MName of Directors DN Designation Date of
Appointment
1 Braj Mohan Singh 2229627 Managing Direstar ODaMa 201 2
2. Sancdesp Kaur 09625723 Prafessional directar 13082022
3 Rajesh Kumar Yaid PE201120 [ Mon-Executive Independent Director | 15/0&/2021
4. Adul Kumar Agarwal Q00E2Es s Professional director 29080201 7
5 | Farul Kumar 1IZI?E-;~I 303 Independent Direcior 29/08/2025

DETAILS OF THE OFFER

This Open Offer is & Mandatory Offer, made by the Acguirer in accordance with Regulations 3{1) & 4 of
the SEBI (SAST) Regulations pursuant to the execution of the SPA. Pursuant o this Share Purchase
Agreement, the Acquirer will direclly acquire: (a) equity share and voting nghis in excess of 25% of the
Targel Company, and (b)) Control ovear the Tange! Company. The Public Announcameant anmouncing 1he
open offer. issued by the Manager to the Open Offer on behall of the Acquirar, under Regulations 3(1}) and
4 read with Regulation 12, 14 and 15(1) of the SEBI 3AST Regulation, was sent o the BSE, SEBI and
the Target Company on 215l January, 2026,

The Acquirer is making this offer to the Public Shareholders of the Target Company 1o acguire up o
53,37 B84 (Sixty Three Lakh Thirly Seven Thouwsand Eight Hundred Sixty Four } Equity Shares having
face value of #10/- (Rupees Ten Only | constitvting  26% of the expanded equity and voling share capital
ol tha Targel Company on the i0th [ Tanth) warking day from the closure of the Tendering Pariod
("Offar Size')

The equity shares are infrequently traded in terms of the SEBI SAST Regulations. The offer price
of T 10v= par aguily sharas has bean datermined in accordance with the provisions of Regulation &(2Ha)
of SEB| SAST Regulation ("Offer Price”). Assuming full acceptanca in the Cpen offar, the lotal consideration
payable by the Acquirer under the Open Cffer will be T 6,33, 78, 6400- {Rupees Six Crore Thirly-Three Lakh
Savaniy-Eight Thousand Six Hundred Forty Onky) (Maximum Open Offer Consideration’) payable in cash
in accordance with the provisions af Regulalion 5(1)(a) of tha SEBI 5A5T Begulaticns and subjact 1o the
terms and conditions set out in this DPS and the Letier of Offer that will ba sent to the Pubfic Sharshaolders
ir-accordance with the provisions of SEBI SAST Regulations.

Payment of Considerabion shall be made o all the sharehalders who have lendarad their Equsly Shares
in acceptance of the Open Offar within {an working days of the expiry of the fendering period as per
secondary market mechanism,

As an dals of this OPS, no approval is required fram any bank [/ financial Insiitubon for the purpose of this
offier, io the best of the knowledge of the Acquirer,

&z on the date of the DPS, there s only one class of Equity shares and there (s no (a) partly- paid up
equity shares; (b} eguity sharas carnying differantial voting rights and/or {c} outstanding converlible
instrameants {such as depasitory receipis, fully convertible debentures, warrants, convertible preference
shares, employvees siock option planzs efe.) lssued by the Target Company which are converiible inte equity
sharas

The todal expandead voting share capital (including the preferential allotment subject o the appraval of the
shareholders of the Target Company) of the Target Company iz as fallows:

Par‘til::'l.rl_a!r_s

- . : Issued and Paid - up Equity shares
Fully paid-up equily shanes

% of voting share Capital
243,768,400 T

Total voting share Capital 243, 76,400 100

As on the date of this DPS, there are no other statutony approvals required to acguire the Equity Shares
tendered pursuant to this Open Offer. IFany otker statulory approvals are required or become applicable
tha Opan Ofear is subiecl to receipl of such other stalutory approval also. The Adcquirer will nol procead
with the Cpen Offer in the evant swch statutory approval are refused in ferms of Regulation 23 of the SEBI
(SAST) Regulation 2011 as amended. The Open Offer i subject to-all other statutory approval that may
bocome applicabke at later date before the completion of Open Offer. In the event of withdrawal, a Public
Announcemeant will ba made within 2 (Twa) working days of such withdrawal in the same newspapear in
which the OPS has been published, and such public annocuncement will also be sent to SEBI, BSE and
the Target Company.

A1l public sharshofders {including resident. non-rasidant Indians, overseas corporate bodias or non-resident
shareholders) must obtain &l requisite approvals requirad, if any, to tender the Offer Shares (including
withowt limitafion, the approval from the BBI) beld by themin the Offer and submit such approvals, aleng
with the other documents required to accept this offer. In the event such approvals are not submitted, the
Apoquirer rasendas the nght to rejact such aguity shares tendarad in this Offer. Further, if tha holders of the
Equity shares whao are nol persons resident in India {inchuding non-residential Indians or overseas corporate
bodies or foreign porticdic investors) had required any previous approvals (inciuding from the RBI) or any
piher statulory approvals thal thiey would have obtained for holding the Equily shares, [o lender the Offer
sharas held by tham, akng with tha othar documenits fo be tendarad o accept this Offer. In the avent such
approvals and supporting documents are not submitied, the Acquirer reserves the right fo reject such Offer
shares

FPiease refer to Parl Wi {Statutory and Olher Appravals}, in relation to the detzils of the statulaory and other
approvals required to complete the Underying Transaction and the acquisition of the Offer Shares that
are validly tendered pursuant o the Open Offer, which are culside the reasonable controd of the Acquirer
In case any othar salulory approvals become applicable and are ragquired by Lha Acguirer al a laler date
befare the closure of the tendering period, this open offer shall ba subject o receipt of such other approvals
Yihiere any statutory or ather approvats extends to some but not all public sharahalders, the Acouirer shall
have the option to make payment o such public shareholders in respect of whom no statutory or other
approvats are required in arder 1o complets this Offer

The Open Offer is not a conditional offer and iz not subject to any minimum level of acceptance. The
Acquirer will acquire all the equity share of Target Company that-are validity tendered as per terms of thie
offer up to 63,37, 864 {Sixly-Thrae Lakh Thirty-Sevan Thousand Eight Hundred Sixty-Four) Equity Share
consisting 26% of the Expanded Equity Shares of the Target Company,

The Equity Share of the Targel Company will be acquired by the Acquirer as fully paid up, free from all
lhans and charfges and encumbrance and togelhes wilh tha rights attached thereto incuding all fAghis o
dividend, bonus and right offer deciared thereof,

The Manager to the Offer - Sumedha Fiscal Services Limited, does not hold any Equity Shares in the
Targel Company as an the date of the Public Announcemeant and this Datailed Public Stalamant. The
Marager to the Offer further declares and underiakes that they will nof deal on their own sccount in the
equity shares of the Target Company during the offer pericd

Al sermiers of tha Equily Shares of the Target Company registered or unregisierad, axcluding {1} the
Promoters and members of the Promoter Group of the Target Company; (i) the Acquirer, Person Acting
in Concert and any Parsans Deamed (o be Acting in Conceri with the foregaing; and (iil) ihe parties to the
Share Purchase Agreement (as delined below) and any persons deemed o be acting in concer with the
parbigs o the Share Purchass Agreament, pursuan ko and in complance with the SEBI (5A5T ) Ragulations,
2011, are eligible fo participate in the Offer in terms of Requlation 76} of the SEBI (SAST) Regulations
20114

Tha paymenl of consideralion shall be made (o all the sharsholdars, wha have tendered thair equity shares
in acceptance of the Open Offer, within ten working days of the expiry of the Tendenng Peried as per
secondary market pal out mechanism

The Acquirer intends 1o retain the listing status of tha Targel Company, and no delisting offer is proposad
to be made,

This Open Offer is nol conditional upon any minimum evel of acceplance in lerms of Regulation 19{1) of
SEBI |5A5T) Regulations, 2011

This Opan Offer i not & competing offer in terms of Regulations 20 of SEBI (3AST) Regulations, 2011,
This Offer is not pursuant to any globa! acquisition resulling m an indirect acguisdion of shares of the Targst
Company

Thara are no condittons shipulated in tha 5P babtwean the Acquirar and tha Seller, the meating af which
wiolld be outside the reasonable control of thae Acquirar and in view of which the Offer might ba withdrawn
under Regulation 23 of the SEBI (SAST) Regulations

Tha Acquirer does not have any plans to alianata any significant assats of the Target Company whather
by way af sale, lease, encumbrance or otherwise for a period of two years except in the ordinary course
of business of the Target Company. Target Company's future policy for disposal of its assets, if any, for
bwo years from the completion of Offer will be decided by 15 Board of Directors, subject o the applicable
provdisians of the law and subject 1o the approval of the sharehalders through spacial esolulion passad
by way of postal ballol in terms of Regulation 25(2) of the SEBI (SAST) Regulations, 2011

Az per Regulation 38 of SEBI (LODR) Regulations, 2015 read with Rules 1921 and 194 of the Securities
Contracis (Regulaton) Rukes, 1957, as amended ("SCRR"), the Targel Company is required (o maintzin
at l=ast 25% public shareholding, on continupus basis for listing, H, as a result of the acquisitson of Equity
Shares in this Open Offer and the Underlying Transaction, the public sharebolding in the Target Company
falts bedow the minimuam level reguired as per Bule 194 of the SCRR read with SEBI (LODR) Regulations,
2015, the Acquirar will ensure that the Targel Company salisfias the minirmurn publie shareholding sal out
in Rule 134 of the SCRRE in the prescrbed manner and in compliance with applicable laws,

BACKGROUND TO THE OFFER

This Offier is a "Mandatory Offer” under Regulation 3{1) and 4 read with Regulation 15(1) and Regulation
13 of the SEBI (SAST) Regutation, made by Acguirer o the Public Shareholders of Target Company for
substantial acquisition of Equily Shares and Voling Rights resulting from the proposed preferential issue
accompanied with chanage in conirol in the Target Company pursuant 1o the Share Purchasa Agreamant,
Dn-21st January, 2026 the Target Company has enterad into a Share Purchase Agreerment (SPA') with
the Acquirer for the acquisition af all of the equily sharas of s Sahaj Retail Limited ("5RL°) from he
Acquiter, which constitutes 100% (Hundred percant) of the eguity shares and wating rnghts of SRL at &
price of T 354~ (Rupees Three Hundred and Fifty Four Only) per eguity share as cenlified by the registerad
vaduer M/s. Jain Swapnil & Assoclates, Registered Valuer & Charterad Accountants, (FRN: 330431E) (RV
Registration Mo IBEBYENOG/201910977) and for an aggregate consideration of 17, 7000000 (Rupass
Seventesn Crares and Seventy Lakhs Cnly). Pursuant to this Share Purchase Agreement the Target
Company will issue 1,77,00,000 equity shares at a price of ¥ 10/- per equity shares for an aggregate
conslderation of ¥ 17, 70,000,000/ (Rupees Seventeen Crores and Seventy Lakhs) o the Acquiner as
dizcharge of conssderation towards the acguisitbon af shares af SEL. in an exchange af 354 equity shares
against 10 equity shares each hald by Bhaum Digital Vantures Private Limited in Sahaj Retail Limitad
subject to the terms and conditions as set out in the SPA

Al prasan, he Acquirer doas nol have any plans 1o make major change to the exisling ine of business
of tha Target Company except in the ardinany coprse of businass

4,
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Iv.

The Object of the acquisition is 10 hold majority stake and confrol over the management of the Target
Company

Through the SPA , the Acquirer is making this Cpan Offer in terms of Begulations 3(1) and 4 of the SEB|
(BAST) Reguiations, 2011 io acguire up o 63,37 864 equity shares having face value of T 10/~ each,
representing 28.00% of the expanded equily and voling share capital of the Target Company at a price
of T 100-per aquity share {"Offer Prica®), aggragating o3 6.33,78.640 /- (Rupees Six Crores Thirly Three
lakhs Savanty Eight Thausand Six Hundrad and Fordy Only) payable in cash, subjact to the tarms and
condifions set out in the Public Annauncement ("PA"). this Detalled Pulblic Statement ("OFS"} and the
Letter of Offer ("LoF"}, which will be sent to the Eligible Equity Shareholders of the Target Company.
Pursuan! 1o the Underlying Transaction and upon complation of the Open Ofer, the Acguirer shall have
control aver the Targat Company and become the Promoter of the Targel Company and the existing
promoters shall seek reclassification as public shareholders in accordance with the provisions of SEBI
(LODRE) Regulations, 2015,

The conskderation for tha shares accepled under the Open Ofer payable o the respaclive sharaholdars
cshall be paid in cash

Salient Features of the SPA are as follows:

The Acquirer owns 100% of the equity share capital of Sahaj Retail Limited, a company incorporated under
fhe provisions of the Companles Act, 1956, with CIN UT4T10WBZ01PLCOA3 780 having registered office
situated at Tangra Indusirial Estate 1, 45, Radhanath Chowdhury Road, Seal Lane, Kolkata - 700015
("SRL" or "Selling Company™) The Salling Company is in the business of dalvery of retail services undsr
its. channe! distribution network viz. franchisee called "Sahaj Mitr" {3M) with field resources along with
providing varlocus Governmanl to Citizen services as well as Non-Government Senvdices In the area of
Financial Imclesion, E Leaming and E Govarmanca initialves to tha rural and sami- urban areas in vanous
States of India throwgh its awn 1T Platform, website! Sahaj poral and far through its Maobile App in the
Sahaj Centre run by the SMs, The Selling Company is an-aggregator of various services and products
distributed through the said Channel Metwork: The: present authorized share capital of the Company is
T 5,00 00 HHY- {Bupees Foe Croras Fifly Lakhs Only) comprising of 3500000 (Fifty-five Lakh) Equily
Shares of the face valus of T 10/- (Rupeas Ten} each. The present isswed, subscribed and paid-up equily
share capital of the Company is 50,000,000/ (Fifty Lakhs Only) comprising of 500,000 (Five Lakhs)
Equity Shares of face value of 10/ each fully paid up

The Acquirer kas agread 1o transfer alf the equily shares of SEL to the Target Company and the Acgquirer has
agrasd o acguirg the equily shares of SRL from the Targel Company, the consideration bang tha allolmen|
1 The: Acquirer of that number of shares in he Targel Company a5 determined on the basis of the vakuation of
SEL and tha Target Company (the "Conslderation Shares”), All of the Conssderation Shares shall be allotted
iz the Acquirer as fully pasd shares in the capital-of the Target Company

The Enterprise Yalue of SRL has been avaluatad inaccordance with Begulaban 16343) of SEB| (Issue of Cagpital
and Discloswre Requiremenis| Regutations, 2018 ('ICOR Regulations’) and had been computed and arrived
at under Rule 11 UA of the Encome-tax Act, 1861, Accordingly, the parties to the SPA agreed to adopt the same
{o arrive at the swap ratio. Thus 11 UA value as per valuation report dated January 21, 2026, received from
{he regisiered valuer M's. Jain Swapnil & Associates, Registered Valuer & Chartersd Accountants. {FRM:
330431 E) [RY Registration Mo, IBEVRWVDS20191100877) is T 353.64 {Far the purpose of determination of swap
ratic the valiss has besn rounded off (o ¥ 3545,

IThe Enberprisa value of the Turﬁut .’,_'.-:_'||11r:|z'||1:|.' has bean detarminad &% par the provisions of HIE'.HI_i!iitII_:ﬂ 1685 al
ICOR Requlations, based on valuation report dated January 21, 2026, from registered valusr Mr, Anll Kumar
Duihey {IBEI Regestration Mo, IBBVRYIER201312411) is ¥ 8. 76 and taken to be at face value of ¥ 100- per equity
share. The value so determened s also taking info consideration that the shares of Jalty Plastic Industries Limited
are rot frequently traded.

Based on the valuations of SRL and the Target Company. the share swap ratic shall be such fhat, for every
10 fully paid-up equity sharss of SRL of face value ¥ 10/- each, the Acguirer shall be entitled to receive 354
Tully paid-up equity sharas of Jofy Plasbc Indusines Limited of face value ¥10V- sach, io be allotted in accordance
‘wilh the applicable k.

FPursuant io the abova rabo, it is agreed that the Targel Company would issws 1,77 ,00,000 [COne Crore Sewvanby
Sovan Lakhs) equity sharas to the Acguirer through the proposed prefarential isswee as discharge of considaration
lowards the actulsibon of shares of SEL

The Parlias to the 5PA [Targel Company and the Acquirer) acknowledge thal the proposed acguisition and
sharg-swap arrangemeant will creale strategic and operational synergies for each of them, The Targel Company
fexpecs o benall irom the &_—;ell.nu Company and 185 subsidianies established digial infrastiruchuee, exdensive
Sh chanmel network, and strong presence In rural and semi-urban markets, which will enable expansion of its
seryice portfolin and desper markel penetration supported by the Company's existing financizl reserves,
Conweraaly, the Acquirer and SRL recognise that integration with the Target Company. being a ksted entity with
witder national reach, established governance framewaork, and greater access to capital markets, will support
acceterated growth, operational strengthening, snhanced corporate govamance, and expansion of the Company's
sarvics oiferngs. The Parties thorelors belies that the proposad transaction will craale kong-term value and
affer complamentary advantages 10 bolh sides

SHAREHOLDING AND ACCQUISITION DETAILS

The current and proposed sharehalding of the Acquirer in Target Company and the delails of its acguisition is
as fodows:

8. Acqgulrer
Ho Particulars Mo. of Shaqras o
I. | Shareholding as on PA date Ml il
_i_| Shares acquired betwean the PA date and the DPS date i _Nil Mil
iii. | Shareholding as on DFE date ' il il
iv. | Shares to be acquirned In the Open Offer (assuming full acceptances) 63,37 564 26.00
v, | Post Offar shareholding as on 10th working day after closing of
tendering period 240,37 BE4 58.61
{Assuming the entire 26% Is tendered in the open offer and the allotment
of preferential Issue shares pursuant to the SPA)

*Assuming full scceplance

Note: I as a rezull of seguisiion of Equity Shares pursuant to Share Purchaze Agreement and the Opan
Offer. the pubiic sharehaiding in the Targe! Company faills Deiow the minimum fevel reguired as per Kule
194 of the BCRE, the Acqulrer and PAC wil ensure thal the Targe! Company salisfes the minfmim public
sharehoiding sef oul in Bwle 1948 of the SCRR in complianca with applicable jaws.

OFFER PRICE

The equity shares of the Target Company is listed on BSE Limited {("BSE") only, having a Scrip 1D of
JOLYPLS" & Sorip Code of 507968 and is currently under GSM: Stage 0.at BSE

The annualized frading turnovear in tha equily shares of the Target Company on BSE based on frading
volurme during the 12 {twelve) calendar months prine to the month of Public Announcement (January 01,
2025 to December 31, 2025) is as given below:

MNama of Total number of E_Iqlz.l’g Shares traded | Total Number Annualized Tradin
the Stock during the 12 { va) calendar of Listed Turnovar (in terms of %%
Exchange months prior to the month of PA Shares to Total Listed Shares)

B5E 10,000 &6, TE, 404 0. 145%

(Source; wwawhesindia, com)

Based on the information availakle an the website of BSE, the equity shares of the Target Company are
not frequently traded on the BSE (within the meaning of explanation provided in 2() of the SEBI {BAST)
Regulations). Hence, the Offer Price of ¥ 10/- (Rupees Ten Only) per fully paid up Equity Share has been
determined as per the parameters as set out in ferms of Regulation 8{1) and 8(2) (e) of the SEBI [3AST)
Reqgulations, being highest of the following

{8} | The highest negatiated price per Equity Share of the Target Company for any acquisition
under the agreemant stracting the obligation to make a public anmouncement of an opan

offer

The volume-weighted average price paid or pavabde by the Acguirer for acquisition during
the 52 (Fifty-Twa) weeks immediately preceding the date of P&

Tha highest price paid or payable by the Acquirer for any acguisition during 26 [ Twanly
Six) waeks period immediately preceding the date of P4

“[d}|In case of frequently traded shares, the volume-weaighled average market price fora | MNA
pariod of B0 trading days immediately preceding the date of PA on BSE

Whara the shares are nel frequantly raded . the price detarmminad by the acquirer and 1He
managsar to the open offer laking into account valuation paramaters mncleding, book value,

comparable frading multiples, and such ather parameiers as are customary for valuaiion
of shares of such Companies

MA

{b)

iC

g

{8)

Source: [Source: Cenificate isswed by Angrag Singhl. Regrstenad Valver { IBBI Registration Na. IBBIRVOE
2018/10817F) dated 215t January, 2026)

Notes:

{1} Not appiicatie as the Equity Shares are infrequently fraded

(2} Nod appiicable sinca the acquisibion i nol an ndirec! acquisibicn.

In view of the parameters considered and presented in table abowva, in the opinion of the Acguirer and
Manager to the Offer, the Offer Price of T 100- (Rupees Ten) per fully paid-up Equily Share |s justified in
terms of Regulation B of the SEBI (SAST) Regulations, 2011

Pursuanl to regulation B (17) of tha SEBI (SA5T) Regulalions, there has been no coenfirmation for any
repared event or information: provided by the Targel Company due to any material price movement as
per the framewark spacified under sub-regulation (11) of Regulation 30 of the SEBI (LODR) Regulations
ard thus no exclusion or adjustment has been made for detarmination of offer price under the SEBI (SAST)
Regulations

There have been no corporate actions in the Target ':'!.'-ll'l'llilﬂl'l'j-' wiarraniing adjustment of relevani price
parameabars under Ragulation 8(9) of the SEBI [5A5T) Regulabions.

I the evant of any acquisition of Equity Shares by the Acquirer during the Offer period, at a price higher
than the Offer Price, (hen the Offer Price will be revised upwards (o be equal to tha highest price paid for
such acquisition In terms of Regulation 8(8) of the SEBI {3AST) Regulations. However, the Acquirer shall
nat acguire ary Eguity Sharas during tha Offer Period

As on date. there is no revision nopen affer price or open offer size. In case of any revision in tha opan
offer price or open offer size, the Acguirer shall (i) make corresponding increase in the ascrow amount;
(i} make a public announcement in the same newspapers in which DPS has been published; and (1)
simultanaously with the issue of such announcemant, inform SEBI, Stock Exchange and the Tamet
Compaty at i3 registered office of such revision. The revised Offer Price would be paid 10 all the Public
Shareholdars whose Equily Shares are accapted undar tha Opan Offar.

Ion-terms of Regulations 18(4) and 18{5) ol the SEBI (SAST) Regulations; the Offer Price or the Offer Size
may be revised, on account of compeling offers or ctherwise, at any time pricr to the commencement of
the [ast one Working Day before the commencement of the Tendering Perod. In the event of such revision;
(&} tha Acquirer shall make coresponding increass to the Escrow Amaount (a3 defined balow); {b) make
a public announcement in the same newspapers in which this Detailed Public Staterment has been published;
and {c} simulianacushy wilth tha issue of such public announcement, inform SEBI, tha Slock Exchanges
and the Target Company at its registered office of such revision,

If the: Acquirer acquires Equity Shares during the period of twenty-six weeks after the closure of tandering
period at a price higher han the Offer Price, then tha Acquirer shall pay the différence batwaen tha highest
acquisition price and the Offer Price, fo all the Public Shareholders whose Egquity Shares have baean
accepted in this Opan Offer within slxty days from the date of such acquisiton, However, nosuch diference
shall be paid in the event that such acquisition s made under anather opan offer under the SESI {SAST)
Regukations, or pursuant to SEBI (Delisting of Equity Shares) Regukations, 2021 o open market purchases
mada in the crdinary course on tha Slock Exchangeas, not bang negotiated acquisition of Equily Shares
in any form,

FINANCIAL ARRANGEMENTS

The tofal funding regquiremant for the Offer (assuming full accepiancas) ia. for tha acquisition of upto
63, 37.864 (Sixty Three Lakhs Thirly Seven Thousand Eight Hundred Sisty Four) Equity Shares of ¥ 10/
aach from the public sharehodders of the Target Company at Offer Price of $10 /- [Rupaes Ten Onky| par
Equity Share is ¥.6,33,78,640 (Rupees Six Crore Thirty-Three Lakhs Seventy-Eight Thousand Six Hundred
Forty Only) {the "Maximum Cpan Offer Considaration”),

The Acquirer has adequate resources and has made firm financial arrangements for financing the acquisition
of the Egquily Shares under the Offer, in terms of Regulation 25(1) of the SEBI [3AST) Regulations, The
Acquirer hereby declares and confirms that it has adequate and firm-financial rescurces o fulfil the total

Continued on Mext Page...
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fnancial obligaton undar tha Cpan Offer.
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HERITAGE FOODS LIMITED

Registered & Corporate Office: # H. N0.8-2-293/82/A/1286 Plot No: 1286, Road No. 1 & 65, Jubilee Hills, Hyderabad- 500033 Telangana, India
CIN: L15209TG1992PLC014332 - www.heritagefoods.in - Tel: 040 - 23391221/23391222
Fax: 23318090, Email- hfl@heritagefoods.in

EXTRACT OF STANDALONE AND CONSOLIDATED UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED 31 DECEMBER 2025

Date
Place

28 January 2026
Hyderabad

CONSOLIDATED - Q3 STANDALONE -Q3
(Rs in Mn) (RS in Mn
REVENUE PEBT PAT REVENUE PEBT PAT
8.24 % (21.12) % (19.63) % 7.04 % (25.67) % (26.186) %
Q3 FY25 10,339 Q3 FY25 588 Q3 FY25 431 Q3 FY25 10,197 Q3 FY2s 553 Q3 FY2s 413
Q3 FY26 11,192 QIFY26 411 QIFY26 305
CONSOLIDATED - 9M STANDALONE -9M
(Rs in Mn) (Hs in Nn)
REVENUE PEBT FPAT REVENUE PBT PAT
9.15 % (17.41) % (16.34) % 8.37 % (21.62) % (20.96) %
aM FY25 30,861 9M FY25 2,041 aM FY25 1,501 M FY25 210,457 oM FY25 1,982 9M FY25 1,476
aM FY26 33,684 aM FY26 1,685 aM FY26 1,256 9M FY26 33,008 M FY26 1,555
(Amount in millions of ¥ unless otherwise stated)
CONSOLIDATED STANDALONE
Particul Quarter Ended Nine months ended |Year Ended Quarter Ended | Nine months ended |Year Ended
articulars 31.12.2025|30.09.2025|31.12.2024 | 31.12.2025 | 31.12.2024 | 31.03.2025]31.12.2025 | 30.09.2025| 31.12.2024 L31.12.2025 31.12.2024 | 31.03.2025
|(Unaudited)| (Unaudited)|(Unaudited) (Unaudited)| (Unaudited)| (Audited) (Unaudited)|(Unaudited)|(Unaudited)Unaudited)|(Unaudited)| (Audited)
Total income from operations (net) 11269.11 11176.83 10422.67 33866.48| 31074.73 41624.68| 10989.99| 10955.85 | 10279.02 33187.62| 30671.19 41077.65
Net Profit/ (Loss) for the period (before tax and exceptional items) 463.86 584.04 588.14 1591.84| 2040.71 2669.45 411.23 544.18 553.24 1461.61 1981.70 2568.36
Net Profit/ (Loss) for the period before tax (after exceptional items) 463.86 677.60 588.14 1685.40| 2040.71 2582.38 411.23 637.74 553.24 1555.17 1981.70 2333.51
Net Profit/ (Loss) for the period (after tax and exceptional items) 345.98 509.95 430.54 1255.86| 1501.18 1882.80 304.91 484.04 412.92 1166.53 1475.78 1680.82
Total Comprehensive income for the period (Comprising Profit/(Loss) 347.21 506.83 427.89 1250.87| 1493.21 1870.00 306.14 480.92 410.27 1161.54 1467.81 1668.21
for the period (after tax) and other comprehensive income (after tax)
Equity Share Capital 463.98 463.98 463.98 463.98 463.98 463.98 463.98 463.98 463.98 463.98 463.98 463.98
Reserves (excluding Revaluation Reserve as shown in the - - 9,255.62 9,007.22
Balance Sheet of Previous year )
Earning per share (of Rs.5/-each)
Basic :(Rs.) 3.73 5.50 4.64 13.55 16.18 20.29 3.29 5.22 4.45 12.57 15.90 18.11
Diluted : (Rs.) 3.73 5.50 4.64 13.55 16.18 20.29 3.29 5.22 4.45 12.57 15.90 18.11
Notes

1. The unaudited financial results for the quarter and nine months ended 31 December 2025 were reviewed by the Audit Committee and approved by the Board of Directors of the Company at their meetings held on 28 January 2026.

2. The above is an extract of the detailed format of Quarterly Financial Results filed with Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the
Quarterly Financial Results is available on the Stock exchange website, www.nseindia.com and www.bseindia.com, and on the Company's website, www.heritagefoods.in

For and on behalf of the Board of Directors
Sd/-
N. BHUVANESWARI
Vice Chairperson and Managing Director
(DIN : 00003741)

Continued from Previous Page

3 After congidearing the aforementicned, as well as liquid sscurities available with the Acquirer, FCA A K
Bhardwaj Chartered Accountant (Membership No. B66608), Parner of &, Bhardwaj] & Co, Charlered
Accountants (Firm Registration Number ;| 3267089E) has carlified vida cerificate dated 21st January, 2026
bearing UDHN Mo: 2B066E08HXOJIUNVESET, that the Acquirer has sufficient resources to make the fund
raguirameant for fulliling all lha abligatans undar the Offar.

4, Based on the above, the Manager is satisfied about the following: {i} the adequacy of resources to mest

tha finamcial requirements of tha Cpen Mfer and the ability of the Acguirer fo implamant the Open OHer in

accordance with SEBI (5AS5T) Regutations, and (i) that firm financial arrangements for the paymsanis thiough

verifiable means ara in place 1o fulfill the obligations under the Opan Offar.

The Acquirer shall be acquirng the Eguity Shares tenderad in this Open Offer

The Acquirer, Sumedha Fiscal Services: Limited - the Manager to the Offer and Kotak Mahindra Bank

Limifed - the Escrow Banker io the Cpen offer; have eniered info an escrow agreement dated 27sl January,

226 for the purpose of the Odfer (the "Escrow Agreement”) in accordance with Regulation 17 of the SEBI

(SAST) Regulations, 2011, Pursuant to the Escrow Agreemant, the Acquirer has on 22nd January, 2026

daposited cash of an amount of 1,800, 000/- (Rupeas Cne Crore Sicty Lakhs Only) in an escrow account

opanad with Kofak Mahindra Bank Limited, which is more than 25% of the Offer Considaration, The cash

dapasit has bean confirmad by the Escrow Agent by way of a confirmation atler that the funds wars deposilied

in the ascrow accounl on 22nd Januarny. 2026,

7.  The Manager to the Offer has been duly authorized by the Acguirer 1o realize the value of Escrow Account
im tarms of the SEBI (SAST) Regulations, 2011

8. Incaseof any upward revision in the Offer Price or the size of the Open Offer, the comesponding increass
to the escrow amounts as mentioned above shall be made by the Acquirerin terms of Regulation 17(2) of
tha SEBI {SAST) Regulalions, prior to affecting such revision,

[=F |

V. STATUTORY AND OTHER APPROVALS

1.  Tothe bestof knowledge and. balef of the Acquirer, as of the date of this DPS, there aré no statutory
approvals required for this Offer, However, if any statutory approval that becomes-applicable prior 1o
completion of this Offer, this Offer would be subject to the receipt of such other statutory approvals that may
become applicabie at & later date

2. The Acguirer will not proceed with the Gpen Offer in the event such stalidory approvals are refused in terms
of Regulation 23 of the SEBI (SAST) Regulations, 2011, This Qpen Offer s subject o all other statutory
approvals that may become applicable at a Iater date before the completion of the Gpen Offer. In the event
of withdrawal, a public announcement will be made within 2 {Twa) working dayvs of such withdrawal, in the
same newspapers in which this DPS has been published and such public announcemeant will also be sent
to SEBIL BSE and the registered office of the Target Company

3. Shareholders of the Target Company who are aither Non-Resident Indians ("NRIs"}or Overseas Corporate
Bodles ("OCEs") and wish to tender thelr equity sharehckding in this Open Offer shall be required 1o submit
all the: applicable approvals of BB which have been obtained at the time of acquisition of Equity Shares
of the Target Company, In the event such BBl approvals are not submitted, the Acquirer resenve the sols
right to reject the Equity Shares tendered by-such sharshalders in the Cpen Offer: This Open Offer is subject
to recaipt of the reqguisite RBI approvals, if any, for acguisition of Equity Shares by the Acquirer from NRIs
and CHZBs,

4. Incase of delay in receipt of any stalutory approvals as disclosed above or which may be required by the
Acquiver gl & later date, as per Regulation 18(11) of the SEBI (SAST) Regulations, SEBI may, if satisfied,
that non-receipt of approvals was not attibutable to any willful defaull, failure or negiect on the part of the
Acquirer fo diligently pursue such approvals, grant an extension of time for the purpose of completion of
this Opan Offer subject o tha Acquirer agreeing to pay interest to the Public Shareholders for the delay.
Provided whars the statuiory approvals exland fo samea But not all haldars of the Equity Shares, the Acquirer
has the oplon 1o make payment to such holders of the Equily Sharas in respact of whom no statutary
approvals are requirad in order to completa this Open Ofer.

There are no conditions stipulatad in the SPA betweaen the parbies o the SPA. the meeling of which would
ke oulside the reasocnabde controf of the Acquirer and in view of which the Offer might be withdrawn under
Ragulation 23 of the SEBI (5A5T) Regulaticns.

{4}

Vil. TENTATIVE SCHEDULE OF THE ACTIVITIES PERTAINING THE OPEN OFFER:

Major Activities

Schedula
Wednesday, 21st January, 2026

Public Announcemeant

Publication of Detalled Public Statement Thiursday, 29th January, 2026

Filing of Draft Letler of Offer with SEBI Thursday, 5ih February, 2026

Last Data for a public announcemeant far competing offer(s)
Last date for receipt of Comments from SEBI on Draft Letter of Offer

Friday, 20th Fabruary, 2026
Friday, 27th February, 2026

ldentified Dale® Wednesday, 4th March, 2026

Date by which Leiter of Ofier will be dispatched to the Shareholdar Wednesday, 111k March, 2026

Last date by which-a Committes of Independent Directors constifuted

[ Friday, 13th March, 2026
bry the BODSs of the Target Company shall give its recommendations

_Last Day of Revision of Cffer Prics £ Share :
lssua of adverisemant announcing the schedule of activitias for Cpen
Cffer, status of statutory and other approvals in newspapears
Date of commencement of tendering perod

EE i =

Data E‘I:IE.!;I;I-‘E:;HEETTE[M'EFIHQ parod

Meinday, 1ty March, SO0
Tuesday, T7th March, 2026

Wednesday, 18th March, 2026
Monday. Bih April, 2026

Date of communicating the rejection | acceptance and payment of | Tuesday, 2151 Apnl, 2028

consideration far ihe Egguiren share

.......

Past Oiffer Advorlisement

————— e ————

Tuesday, 28th April, 2028

i Fast Ofer repord Tussday, Z8ih April, 2026

*Identified Date s only for the plrpese of dedemnining the names of the Shareholders as on such dale fo whom
the Lefter of Offer would be sent. AN owner (freqistersd or unregistersd) of egquily shares of fhe Targe! Company
(el th Provmolers aid iembers of the Promoler Grodgof e Target Company; e Acquirer, Person Acting
i Concert amd any Persons Desmad fo be Acling fn Congen with the foregoing, and the parties fo the Sharme
Purchase Agreamen (a5 defined abowve) and any persons desmed o be acling in concerd with the parties fo the
Share Purchase Agreamant, purstant fa and in compilance with the SEB! (SAST) Regulations, 20711)

Vill. PROCEDURE FOR TENDERING THE SHARES

1

1

1.

12

13

T4

The Open COffer will ba implemented by the Acquirer through steck exchangs mechanism made available
by the Siock Exchanges In the form of separate window ["Acquisition Window"} as provided. under the
SEBI {SAST) Regulations and SEB!'s Master Circutar dated SEBI/HO/CFDVPoD-1/P/CIRIZ023731 daled
February 16, 2023 {"Master Circular™}, As per SEBI, a lien shall be marked against the shares of the
shareholders participating in the tender offer, Wpon finalization of the entitlement, enly accepled quantity
af shares shall be dabied from the demat account of the sharehodder The fien marked against unaccepted
ghares shall be released. The defalled procedure for tendenng and settement of shares under the revized
methanism will be availabie in the Letler of offar which shall also be made available on thae websita af
SEB| - www sabigovin

All pwniers of Equity Sharas {except the Promaters and members of the Promaoter Group of tha Targat
Company; the Acquirer, Person Acting in Concert and any Persons Deemed 1o be Acting in Concert with
fhe foregoing; and the padies-1o the Share Purchase Agreament {as definad abova) and any persons
deemed to be acting in concen with the parties to the Share Purchase Agreement. pursuant 1o and in
comphance with the SEBI (SAST) Regulations, 2011}, whether holding Equily Shares in dematerialized
form or physical form, registered or unregistered, are eligible to parlicipate in the Offer any fime before
closure of the tendering period.

Persons who have acquired Equity Shares but whose names do not appear in the register of members
of tha Targel Company on the ldentified Date La., the data falling on the 10th Working Day prnor [o the
commencement of Tendaring Pericd, or upregistered ownars or thoss who have acquired Equity Shares
after the Identified Date. or those who have not recelived the Lelter of Offer, may also participate in this
Opan Offer. Accidental omission ta send the Letter of Offer 1o any person o whom the Offer is made or
thie non-receipt or delaved receipt of the Lefter of Offer by any swech person will not invalidate the Offer
in any way.

The Public Shareholders who tender their Equity Shares In this Offer shall ensure that the Equity Shares
ara fully paid up and are free from all iens. chargas and eancumbrancas. The Acglirer shall acguire the
Equity Shares that are validly tendered and accepted in this Offer, together with all rights attached thereto,
ineluding the rights o dnidends, bondses and rights offers declared theraof in accordanca with he
applicable law and the ferma set out'in the PA, this DFPS and the Leter of Offer

The Public Shareholders may also download the Letter of Offer from SEBI's websia al www.sebi.govin
ar chiain a copy of the same from the Regisirar to the Offer by writing at info@skylinerta.com an providing
suilable decumanlary evidance of holdmg of the Equily Shares and thedr folio’ numbear, DF deantily-claant
identity, current address and contact details

In thie ewant that the number of Eguity Shares validly tendered by the Publhc Sharaholders under this Offer
is more than the number of Equity Shares agreed to be acquired in this Offer, the Acquirer shall accept
thosa Equity Shares validly lendarad by such Public Shareholdars an a proportionate basis i consoblakaon
with the Manager to the Cffer,

BSE Limited shall be the Designated Stock Exchange for the purpose of tendaring sharas in the Opan
Offer

The Acquirer has appointed Buying Broker for the Open Gffer through whom the purchases and the
settlernent of the Open Offer shall be made during the tendering period. The contact detalls of the Buying
Eroker are as mantioned balow:

Mame: Emkay Global Financial Services Limited

Address: The Ruby. Tth Floar, Senapati Bapal Marg. Dadar (West), Mumbai- 400028

Contact Person: Bhavesh Sha

Website: www.emkayglobal.com

Tel.: (D22) G620 5205

E-mail ID: DPemkayglobal.com

SEBI Reg, No.; INZODO2038353

Validity Period: Permanent Registration

All the sharehkolders wha dasire 1o tender their shares under the open Offer would have fo intimate thair
respectivie stockbroker [Seiling Broker) during the narmal trading hours of the secondary market during
{endering period,

The Acquisition Window will be provided by the Deslgnated Stock Exchange to facilitate placing of sell
arder, The Salling Broker would be requirad to place an order | bid on bahalf of the Public Shareholders
who wish o tender Equity Shares in the Open: Offer using the Acquisition Window of BSE. Before placing
the order / bid, the Selling Broker will ba reguired o mark lien on the fendered Eguity Shares. Details of
such Equity. Shares marked as lien in the demal account of the Public Sharehoiders shall be provided by
the depositery 1o the BSE Clearing Limited,

In terms of the Master Circular, a lien shall be marked against the Equity Shares tendered in the Open
Oifar

In e event the Selling Broker of @ Public Shareholder is nod registered with the BSE, then the Public
sharehoiders can approach any BSE registered stock broker and can register themsehias by using quick
undque client code {("WGE") facility throegh BSE registered stock broker (after submittng all detadls as may
be required by such BSE reglstered stock broker in compliance with applicable law). In case the Public
ahareholders are unable to register using UCC facility throwgh any ofher BSE registerad broker, Public
Shareholders may approach Buying Broker [e., Emkay Global Financial Services Limited for guldance
to place their Bids, The requirement of documents and procadures may vany from broker to broker

As per the provisions of Raegulation 40(1) of the SEBI (LODR) Regulations, 2015 and SEBI's press release
dated December 03, 2018, bearing reference no. PR 4302018, requests for tranafer of securities shall nat
be processed unless the securities are held In dematenatized form with a depository with effect from Agpril
01, 20158, However, in accordance with the circular issued by SEBI bearing reference number
SEBFHOVCFDICMDUCIRS PR20200144 dated July 31, 2020, shareholders holding securities in physical
farm ara allowed o lender shares in an opan offer. Such lendaring shell be as per the provisions of the
SEBI (SAST) Regulations, 2011, Accordingly, Public Sharehodders halding Equity Shares in physical farm
as well are aligible to tendar their Equity Sharas in this Opan Offer as per the provisions of the SEBI
1SAST) Reguiations, 2011

Tha cumulative quantity tendered shall be made gvailable on BSE's websile e, www. bseindia.com,
throughout the trading session at specific intervals during the Tendering Period
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Equity Shares should niol be submitted! tendered fo the Manager, the Acquirer or the Target Company.

THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OPEN OFFER WILL BE
AVAILABLE IN THE LETTER OF OFFER THAT WOULD BE MAILED TO THE SHAREHOLDERS OF
THE TARGET COMPANY AS ON THE IDENTIFIED DATE AND WHICH SHALL ALSD BE MADE
AVAILABLE ON THE WEBSITE OF SEBI - www.sebi.gowin

OTHER INFORMATION

The Acquirer and their respectve directors in their capacity as the direclors, accept full responsibility for
tha mfocrmation contained in the Public Announcement and this Detailed Public Statement [cther than such
information &s has been obtained from public sources or provided by or relafing o and confirmead by the
Target Company), and undertake that they are aware of and will comply wiih their obligations under the
SEBI [SAST) Regulations in respect of this Open Offer,

The infermation partaining la the Target Company conlainad in the Public Anrouncamant or this Dalailed
Public Statemeant ar the Letter of Offer ar any olher advartisement/publications mada in conneclion with
tha Open Offer has been compiled from information published or provided by the Target Company, as the
case may be, or publicly availahble sources which has nol been independently verifiad by the Acquirer or
the Manager. Tha Acquirer and the Marager do not accept any responsibfity with respect to such information
relating to the Targel Company.

The Acquirer and their respecitive directors in their capacity as the directors, accepts full responsibility for
its obligations under the Open Offer and shall be joinily and severally responsible for the fulfillment of
obigation under the SEBI {SAST) Regulations in respect of this Open Offer

Pursuanl 1o Requlation 12 of the SEBI {5A5T)} Regulalions, the Acquirer has appainted Sumedha Fiscal
Servicas Limited, Kolkata as Manager to the Open Offer and the Manager 1o the Offer issues this Detailed
Public Staterment an bahall of the Acguirer,

The-Acquirer has appainted Skyline Financial Services Pyl Lid as the Registrar to the Offer aving its
registered office at D=153-A, 15t Floor, Okhla Industrial Area, Phase-l, New Delbl, Dethi-110020; Contact
Parson; Mr. Virender Kurmar Rana; Phone: 071 - 40450153-197, 26812682-83; E-mall ID; infe@skyinerta.com;
Website: www. skylineria.com; SEBI Reqg, Mo INRIORIDI241

in this DPS, any discrepancy in-any lable betwean the total and sums of the amount or perceniage listed
are dus to rounding aff and/or regrouping.

This Detaited Public Statement would also be available at SEBIMs websiie 1.2 wew sehi.govin

THIS DETAILED PUBLIC STATEMENT IS ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE
ACQUIRER

SUMEDHA

adding values to wvalue

Sumedha Fiscal Services Limited

(CIN Mos LY010WB1289PLC0474B85)

A Cealanpah BB Middiailon Siraet,

ERalkata, West Bengal, India, 700071,

Tel No.: +81 332 229 8936/ 6813 5800

E-mail: taksover mb@sumedhafiscal.com

Website: www.sumadhafiscal.com

Inwestor grievance: mb_compliancef@sumedhafiscal.com
Contact Person: Ajay K Laddha

SEEBI Reg. No.: INMODIIGETSS

The Acquirer has appointed Skyline Financial Services Pvi. Lid as the Registrar to the Open Offer, as
per the details below:
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Services Pyl Lid

Mame: Skyline Financial Sarvices P, Lid

Registered Address: D-153-A, 151 Floor, Okbla Industrial Arsa, Phase-l, Mew Daelhl, Delhi-110020
Tel: 011 - 40450193-197, 26012682-83

Fax: MA

E-mail: Infod@s=kylinerta_ com

Investor Grievance E-mail: grievancesiDskylinera.com

Website: www skyiinerta, com

Contact Person: Virsnder Kumar Rana

SEBI Registration No.: INROODO032417

Issued by the Manager to the Open Offer for and on behalf of the Acquirar:

' For Bhaum Digital Ventures Private Limited

2d/-
Adarsh Banka

Sl
Sandip Kumar Agarwala

Place: Kolkata

Date: 28th January, 2026

epap:—:r.financialexpress.cnnb . .

Kolkata




